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. No. 50
DETENTION AND RELEASE OF MEMBER

The following message addressed to the Hon’ble Speaker, Delhi Vidhan Sabha,
Delhi, was received from the Deputy Commissioner of Police, South District, New Delhi:

“] have the honour to inform you that Sh. Sat Prakash Rana, MLA from
Bijwasan constituency obstructed the Govt. Servant in the discharge of his
official duties and inflicted injuries. A case vide FIR No.486/09, U/S
186/353/332/606/34 IPC was registered at Police Station R.K. Puram, New
Delhi. The result of the MLC was given as grievous by the doctor; hence
Section 333 IPC was applied.

Sh. Sat Prakash Rana applied for anticipatory bail, which was dismissed
by the Session Court on 05.10.09. On 09.10.09, anticipatory bail application
was accepted by the Hon'ble High Court, Delhi. On 13.10.2009, Shri Sat
Prakash Rana, MLA was arrested and released on bail.”

SIDDHARATH RAO
SECRETARY



